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TAMIL NADU LEGISLATIVE ASSEMBLY
TENTH ASSEMBLY - SIXTH SESSION -THIRD MEETING

RESUME OF BUSINESS TRANSACTED DURING MEETING HELD ON 30TH AND
31ST DECEMBER 1993 AND 3RD TO 5TH JANUARY 1994.

I. SUMMONS

The Tamil Nadu Legislative Assembly was summoned to meet for the Third Meeting
of the Sixth Session on the 30th December, 1993 by the Hon. Speaker under Rule 26(1) of
the Tamil Nadu Legislative Assembly Rules and D.O. Letters were sent to Members on the
15th December 1993 in D.O. Letter No. 27411/93-1. TNLAS (BIl), dated the 15th December
1993.

I1. DURATION OF THE MEETING
The Third Meeting of the Sixth Session of the Tenth Tamil Nadu Legislative
Assembly commenced on the 30th December, 1993 and adjourned sine die on the 5th January
1994,
1. SITTINGS OF THE ASSEMBLY

The Tamil Nadu Legislative Assembly met for 5 days during the period from the 30th
December 1993, to 5th January 1994 on the following dates:--

30th December 1993, 31st December 1993, 3rd January 1994, 4th January 1994 and
5th January 1994.

In terms of hours, it sat for 19 hours and 54 Minutes.

IV. PROROGATION

The Sixth Session of the Tenth Tamil Nadu Legislative Assembly was prorogued with
effect from the 31st January 1994--vide S.0. Ms. No. 11, Legislative Assembly Secretariat,
dated the 1st February 1994.



V. OBITUARY REFERENCES

Obituary references were made in the Assembly on the demise of the following
former Members of the Assembly on the dates noted against each:

Serial Number and Name Constituency Period in Date of Date on which
which demise reference was
served as made in the
member Assembly.
1) ) ©) (4) ()
1.Thirumathi Nominated 1971-1976  24th 30th December
Alda Milicent Fowler. November 1993
1993
2.ThirumathiSavithiri Coimbatore-1  1957-1961  24th 31st December
Shanmugham December  1993.
1993.
3. Thiru S. Alagu Thevar Sivakasi 1967-1970  29th 31st December
Sattor 1971-1976  December  1993.
1993

All the Members stood in silence for two minutes as a mark of respect to the
deceased.

V1. CONDOLENCE RESOLUTION

On the 5th January, 1994 Hon. Thiru R. Muthiah, Speaker placed the following
Condolence Resolution before the House:--

"Sps@werny erer yenemeurTed Spliurseid CQUIHELWTSED MPSSILL[H cubHS
Qupwsemy S@m. ol Wwaustsl euiser g 8l-cugl euwded rHiumms euensufe 4.11994-
opld  Bremenn @Quinens e Gl sSOD ETUTSET DeETUHEGSD < HElmTemTemTT
LTSS eN&s&amIg §66E QeuSun@gb. e Ogam 60 yeamh Srewrs, SmHEEGner
ApM wrliyd uefluliener Wseyd HApliumse|b, GEbawwrsend CopGstar®h SLOHHETL GaIb,
Wpprhseflgn  alfleurer  weopuied  appliLwenmsear  Coplsrar®  @ower  GBMS
sMmSGGsmer LTI aupsmy.  jeuf Wle o bhs Gmer CbhlE sSHSHSEHMET, HansEsHamel
pLSCHTH rhHdgF Cameoeud LM@, O Qaarupn saTew CaTamLgrG. el oIhHs
RM  FMmSMS  dThHHEF Oatogiusraad, oGoraruybd  SflEsmeusg.  DiSeTePLD
Spdssameus@h  HoeT  LdLgHell. Sjeuf,  HmEGSDEHSE Ws  menwwrartlstm
Nearsseamrenws Spns o ITUESS SMHSSHEECerr(H  Ceuafllli Beterry.  obss SHme@mer
Czefleyeny  eremGpeimid  eummenuwl  Hleneme)d Semanons  QdbHE. SO CUBRIGLY
DEBEHSGL LT Hel&sd  FnlqSTEGLD. QUeT@ReUenTLl  UDMIWD,  eueTaramenFLLIHOILLD
Sl MLEUmLD sMmEgiGsmer ahsHE Garaals Spns uarur’(h Cpdlenw BromiEon
Bleneoprliguererry. 1952 QungisCasrseiledr Hamgouand BrLm@EpLems Csr@dHuies G mbg
Cainbs@&ssiiul(h  prorepwern o nlifeamrsan Ws  OgcueuCer  LeflwrddlujeTery.
'HmEGDey  oTew jeuf Qupp UL s CatanCGL  'Smasenedr paystldl eaens SUNS
LSSEMTE)  MPSSILL L DjeuHdEE. SO  wapsstauel 'Smsendr  Csafl  wpliumd
Nsssr Bansdaames @ouid 'SHms@per SHosn, 'Gnear QpHlEtsaer, 'samealoroenil S
Splil Ul L msEhb, eNmHEISEHD eUPRISUILIL g (HbSe.



Beeuere] SpLisErs@n 2 flu eumsE Coaid Spliys Cafsel euamauie sWlps
ordler "Hmeudteneuy eNmaL' Qeveuran(® cupmsiuL euf Csiey QElwlLligHHST.
s0ps  opdlear  SHms@ner  GBM urliy  enbwgdHer  seveeurrs  Hwllssiul(  WOss
QeeueuGer uanflurpdl eupsTy. Qeueurny SApliysEps@En FAU LATUSEREGL QosHEaTons
HapbHE WwevDhaleTeT Heurdl @iy oeretuigCGu FEH Gelw wpiuwrs e Cufipliumgl.
Sjenamrgl wevmey GMNSSH QUCLTMel eUmBIHICUSIL G, Seameny QEHE EUBHSID TS
GOLUSHaTEGD,  euTs 2.0 BarUisEEs@D  QUCUTmes  SeT Y LHhe  QIEiIsme
Csflellsgis GameTdng).

The above Resolution was adopted nem con and the House stood in silence for two
minutes as a mark of respect to the deceased.
VII. QUESTIONS
100 Starred Questions were answered on the floor of the House. Answers to 250
Unstarred Questions were also placed on the Table of the House.
VIIl. ADJOURNMENT MOTION
The following notice of Motion for adjournment of business of the House was

brought before the House and the Hon. Speaker withheld his consent to raise the same after
hearing both the Member and the Hon. Minister for Labour.

Date Name of Member Subject
1) ) 3)
4th January 1994. Thiru R. Singaram Dispute over wage revision

between the labourers and
owners of the power loom
industries in Sankarankoil in
Tirunelveli Kattabomman
District.




IX. CALLING ATTENTION STATEMENTS

Six Call Attention Statements were made on the floor of the House by the Hon.
Ministers on the following matters of urgent public importance:--

Serial Number Name of the Minister who made the Subject
and date on Members who Statement
which the called the
statement was attention of the
made Minister
1) ) @) (4)
1. 4th January Thiru Hon. Minister for Transport. Discontinuance of Town
1994, R. Singaram Bus Service from

2. 5th January

1994
3 Do
4, Do
5 Do

6. 5th January
1994

Thiru K. Arjunan

Thiru R. Singaram

Thiru H.M. Raju

Thiru K.
Dharmalingam

Dr. A. Sridharan

Hon. Minister for Health

Hon. Minister for Transport

Hon. Minister for Public
Works.

Hon. Minister for Public
Works

Hon. Minister for Housing
and Urban Development

Pattukkottai to Palathali
Dhurgai Amman Temple.
Increase in the strength in
Medical Colleges in 1993
due to admission of
students who  have
furnished higher marks in
their applications instead
of their actual marks.

Discontinuance of few
town bus services from
Peravurani by the Cholan

Transport ~ Corporation
Depot in  Thanjavur
District.

Damage to the 1.5.K.m.
Road at Marapalam in the
Nilgiris District.

Damage to cause way
across palar river due to
flood in PalliKonda-
Palamaneri Road in
North Arcot Ambedkar
District.

Forest and Environment
being affected in Valparai
Taluk, Coimbatore
District due to conversion
of Private Forests and
Agricultural lands into
residential plots.




X. LEGISLATIVE BUSINESS

During the period, Sixteen Bills were introduced and all the Sixteen Bills were
considered and passed. The details of which are as follows:--

Serial Title of the Bill. Date of Date of
No Introduction. Passing.
Q). ) @) (4)
1. The Tamil Nadu Backward Classes, 30th 31st December
Scheduled Caste and Scheduled Tribes  December 1993
(Reservation) of seats in Educational 1993
Institutions and of appointments or post in
the Services under the State, Bill, 1993. (L.A.
Bill No. 41 of 1993)

2. The Tamil Nadu Agricultural Produce Do 4th January
Marketing (Regulation) Amendment Bill, 1994
1993 (L.A. Bill No. 42 of 1993)

3. The Tamil Nadu Co-operative Societies Do Do
(Appointment of Special Officers)
Amendment Bill, 1993 (L.A. Bill No. 43 of
1993)

4. The Tamil Nadu Palm Products  Development 30th 4th January
Board Bill, 1993 (L.A. Bill No. 44 of 1993) December 1994

1993

5. The Tamil Nadu Motor Vehicles Taxation 31st Do
Amendment) Bill, 1993 (L.A. Bill No. 45 of = December
1993) 1993

6. The Tamil Nadu Cinemas (Regulation) Do Do
Amendment Bills, 1993  (L.A. Bill No. 46 of
1993)

7. The Tamil Nadu Exhibition of Films on Do Do
Television Screen through Video Cassette
Records and Cable Television Network
(Regulation) Amendment Bill, 1993. (L.A. Bill
No. 47 of 1993)

8. The Tamil Nadu Tax on Professions Trades, Do Do

Callings and Employments (Amendment and
Special Provision) Bill, 1993 (L.A. Bill No. 48
of 1993)




Serial Title of the Bill. Date of Date of
No Introduction. Passing.
(1. ) 3) (4)
9. The Tamil Nadu Labour Welfare  Fund Do Do
(Amendment) Bill, 1993 (L.A. Bill No. 49 of
1993)

10. The Tamil Nadu Hindu Religious and Do Do
Charitable Endowments (Amendment) Bill,
1993 (L.A. Bill No. 50 of 1993)

11. The Tamil Nadu Hindu Religious and Do Do
Charitable Endowments (Second Amendment)
Bill, 1993 (L.A. Bill No. 51 of 1993)

12. The Prisoners (Tamil Nadu Amendment) 3rd January Do
Bill, 1994 (L.A. Bill No. 1 of 1994) 1994

13. The Tamil Nadu Prevention of Begging Do 4th January
(Amendment) Bill, 1994 (L.A. Bill No. 2 of 1994
1994)

14, The Tamil Nadu Open Places (prevention Do Do
of Disfigurement) Amendment
Bill, 1994 (L.A. Bill No. 3 of 1994)

15. The Madras University and Annamalai  4th January 5th January
University Bill, 1994 (L.A. Bill No.4 of 1994) 1994 1994

16. The Tamil Universities Bill, 1994 (L.A. Bill Do Do

No. 5 of 1994 )

XI. GOVERNMENT RESOLUTION

Administration, moved the following Resolution:--

On the 4th January 1994, The Hon. Thiru T.M. Selvaganapathy, Minister for Local

"That in pursuance of sub-section (1) of section 4-B of the Tamil Nadu District

Municipalities Act, 1920 (Tamil Nadu Act V of 1920), the Assembly do resolve that the
existing Avadi Township in Chengalpattu-M.G.R. District, be declared to be a municipality."

The Resolution was put and carried on the 4th January 1994.



X1 GOVERNMENT MOTIONS

(1) White paper on natural calamities caused by Cyclone and heavy rain in Tamil
Nadu during November and December 1993 and on the relief measures taken by the
Government.

On the 3rd January 1994, Honourable Thiru S. D. Somasundaram, Minister for
Revenue moved the following motion:--

"That the White Paper on natural Calamities caused by Cyclone and heavy rain in
Tamil Nadu during November and December, 1993 and on the relief measures taken by the
Government be taken up for discussion™.

The above motion was discussed on the 3rd and 4th January 1994, Twenty-nine
members took part in the discussion.

The Hon. Minister for Revenue replied to the debate, on the 4th January, 1994,
The motion was talked out.

(2) On the 5th January 1994, Hon. Dr. V.R. Nedunchezhiyan, Minister for Finance
(Leader of the House) moved the following motion:--

"That under Rule 25 (1) of the Tamil Nadu Legislative Assembly Rules, the House be
adjourned sine die."

The motion was put to vote and carried nem con.
XI1l. NAMING AND WITHDRAWAL OF MEMBERS

(1) On the 31st December, 1993 Hon. Speaker named Thiru R. Thamaraikkani, to
withdraw from the House for often disturbing the proceedings of the House. When he
refused to do so, the Marshal was called in and the Member was removed from the House.

(2) On the 4th January, 1994, Hon. Speaker named Thiru S. R. Balasubramoniyan,
Leader of Opposition, Thiru S. Daniel Raj, Thiru Andi Ambalam and other Congress
Members present in the House then (except Thiruvalargal R. Singaram, K. Selvaraj, Thiru
Appu Natesan, Thiru Sanjay Ramasamy, K.K. Chinnappan and Thirumathi Zeenath
Sheriffudeen) to withdraw from the House for persistently defying the chair and distrubing
the proceedings and when they refused to do so, the Marshal and Watch and Ward were
called in and the Members were removed from the House.

(3) On the 4th January, 1994, Hon. Speaker named Thiru S. Thirunavukkarasu for
continuously obstructing the proceedings of the House and asked him to withdraw from the
House. When he refused to do so, the Marshal was called in and the Member was evicted
from the House.

(4) On the 5th January, 1994, Hon. Speaker named Thiru S. Thirunavukkarasu for his
highly indecent behaviour inside the House and asked him to withdraw from the House.
When he refused to do so, the Marshal was called in and the Member was removed from the
House.



Thereafter, Hon. Speaker announced that as the Member was named for the second
time in the same session the Member should absent himself for the remainder of the session
under Rule 120 of the Assembly Rules.

XIV. NAMING AND SUSPENSION OF MEMBER

On the 4th January, 1994, Hon. Speaker condemned in strongest term the disorderly
conduct and cantankerous (adavadithanam) bahaviour of Thiru P.V. Rajendran who threw the
Agenda papers at his party colleague, Thiru Appu Natesan, while being evicted out of the
House after having been named. The Hon. Speaker said that severe action could be taken if
the House adopted a motion. Thereupon, Hon. Dr. V.R. Nedunchezhiyan, Leader of the
House moved a motion under Rule 121 (2) of the Assembly Rules which was adopted by the
House and Thiru P.V. Rajendran was suspended from the service of the House for the
remainder of the session.

XV. PRESENTATION OF COMMITTEE REPORTS

During the period, Five Reports were presented to the House by the Committees of
Legislature as detailed below:--

Serial Name of Report Date of
Number Presentation
1) ) @)
1. One Hundred and Forty Fifth Report of the  Committee 31st December
on Public Undertakings 1993-94 1993.
2. One Hundred and Forty Sixth Report of the Committee Do
on Public Undertakings 1993-94
3. One Hundred and Forty Seventh Report of the Do

Committee on Public Undertakings ~ 1993-94

4. Thirty-Sixth Report of the Committee on Papers laid on  5th January 1994
the Table, 1993-94

5. Thirty-Seventh Report of the Committee on Papers laid Do
on the Table, 1993-94

XVI. PAPER LAID ON THE TABLE OF THE HOUSE
During the period, 45 papers were laid on the Table of the House, the details of which
are given below:--

A. Statutory Rules and Orders . 35
B. Reports, Notifications and Other Papers . 10

Total . 45
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